GOVERNEMNT OF INDIA
MINISTRY OF HOUSING AND URBAN AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO. 2926
TO BE ANSWERED ON MARCH 13, 2018
ALLOTMENT OF LAND

NO. 2926 Dr. THOKCHOM MEINYA:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to
state:

(a) Whether the Government has allotted land to the political
parties in the Capital (Delhi) outside the Lutyens Bungalow Zone
(LBZ) for construction of their offices.

(b) if so, the details thereof, location/party wise;

(c) whether there is any criteria for the allocation of land to
political parties in Delhi; and

(d) if so, the details thereof?
ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS

(SHRI HARDEEP SINGH PURI)
(a) Yes, Madam.

(b) The list of all allotments of Land to Political Parties, location
wise, outside Lutyens Bungalow Zone (LBZ) by the Government
is at Annexure-A.

(c&d) The criteria for the allocation of land to political parties in
Delhi is at Annexure-B.
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(ANNEXURE-A)

DETAILS OF ALLOTMENT OF LAND TO POLITICAL PARTIES LOCATION WISE

S. no. Name of Party Location
1. Communist Party of India Kotla Road, Plot No. 15
2. All India Congress Committee of | Kotla Road, Pocket 9-A
Indian National Congress
3. Communist Party of India Market Road, Plot Nos. 27, 28 & 29
(Marxist)
Kotla Road, Plot Nos. 10, 11, 12 &
13 (R-10,11,12)
Pocket-3, DDU Marg in lieu of Plot
No. 13
4. Delhi Pradesh Congress Rouse Avenue, Plots Nos. 2
Committee
5. Rashtriya Janata Dal Kotla Road, Plot Nos. 34, 57, 58 &
59
6. Samajwadi Party Vasant Vihar, Plot No. 1
7. Bharatiya Janata Party (National | Pocket 6-A, DDU Marg, New Delhi
Level)
Pocket 3, DDU Marg, New Delhi
8. Janata Dal (United) Vasant Vihar, Plot No. 4
9. All India Anna Dravida Munnetra | Plot No. 13 & 25, Pushp Vihar, M.B.
Kazhagam (AIADMK) Road, Saket
10. Dravida Munnetra Kazhagam Plot No. 6, Pocket-4, DDU Marg, N.
(DMK) Delhi
11. All India Trinamool Congress Plot No. 4 & 5, Pocket-4, DDU Marg,
N. Delhi
12. Bhartiya Janata Party ( Delhi Pocket-V, DDU Marg, N. Delhi
State)
13. Telugu Desam Parliamentary Sector-VI, M.B. Road
Party







No.24(401)/2001-CDN/
Government of India
Ministry of Urban Development
L.and & Development Office

New Delhi, the. 9-]1- 2o11_

Office Memorandum

Sub. Amended policy guidelines for allotment of land to political
parties. '

In continuation of the guidelines issued vide OM of even number
dated 13.07.20086, it has beenjdecided to carry out-some modifications
in the existing guidelines. Accordingly, the salient features of the
amended policy for allotment of land to political parties are as upder: -

(i National Political Parties which have been recognized as such by
the Election Commission of India and the State recognized
parties having at least 7 MPs (in both the Houses of Parliament
together) shall be considered for allotment of land for construction
of office building in Delhi: |

(1) Political Parties should furnish a certificate from the Election
Commission of India confirming their status and recognition as a
National/State recognized political party;

() In case political parties are in occupation of Govt.
bungalow(s)/suite(s) in Vithalbhai Patel House for the purpose of
lheir office, they should vacate the same immediately on
construction of their office building 2n the plot of land allotted to
them, or within 3 years from the date of taking over vacant
possession of the plot, whichever is earlier;

(iv)  The building constructed on the allotted land shall be utilized by
the political parties for their National level political unit as well as
other wings/organization of the parties. These premises shall be-
utilized only for office purpose and the ancillary activities which
support the functioning of this ofiice. Sub-letting of the plots shali
Lz governad by the instructions/ restriclions issued in this regaid.
iur institutional plots;

(v)  Premises shall not be used for residential / commercial purpose;
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(vi)

(vil)

(viil)

(ix)

2

he land shall be allotted on leasehold basis and the allotment
sha!l be made on payment of premium at zonal variant
Institutional rate prevailing on the date of allotment. The allottee
party shall also pay the annual ground rent amounting to 2.5 per

cent of the premium. These allotments would not be permitted to
be converted into freehold:

The guantum of land that would be considered for allotment to

political parties, according to the strength of their MPs in both the
Houses, shall be as follows:-

200 Sg.m. for total strength of MPs upto 15.

1000 Sqg.m. for total sfrength ;f I;\ﬁiPé be.tweé-nr _16 te 25.
2000 Sg.m. for total strength of MPs between 26 to 50.
One acre for total strength of MPs between'51 to 100.
Two acres for total strength of MPs between 101 to 200.

Four acres for total strength of MPs being 201 or more.

The land allotted to political parties may comprise of one or more
plots; '

In case a poiiti"cal party has been allotted land earlier, fresh
allotment of land in accordance with the above norms shall be
considered, after deducting the quantum of-lana already alictted,

In the cas.e of Delhi State units of various National/State
recognized parties, allotment of land u-pto 500 sgq.m. would be
considered, for the following two categories:-

(a)Delhi State Unit of National political padies having
repreéentat«'on in the legislative assembly of Delhi; and

() Dethi State Units of  State recognized parlies having a
minimum of seven (7) legislators in the legislative assembly of
Delhi.

Other recogni'zed State political parties, having a mlnimum of 4
vills (both the houses laken logether) shall be considered for
allotment of oflice space in Vilhal Bhai Patel House:
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(xil)  When a political party Ceases to exist, the land shall be resumed.
However, whenever 3 political party is divided, the leased Jand
shall pass on to the faction( '

successor by the Court of | g

(xiii) The allottees

(Xiv) Remova| of encroachmen-ﬁs/structures,' if any, on the allotted lang,

shall be the responsibility of the allottee: _

(xv). Trees, if any,-standing on the

shall not be removed .withoy
authority:

‘plot Will'b& " the "Govt. property and
t prior approval of the Competent

(xvi) The allottees shall execute g Memorand
and a Lease Deed, at theijr own cost:

Axvii) The vacant PosSsession of the plot will be handed over to the ; E%J
= political party. B
(xviii) The possession of land shall be initia”y given on licence basis on | 1
receipt of the premium and advance ground rent for the first half Co %
year and on execution of g Memorandum of Agreem.ent. . The :
money deposited as premium shall be treated as security for due 7
performance of the Agreement and when the terms of_the | E“
Memorandum of Agreement are Successfully completed wnthln g Lj
5 the stipulated time, land will be given on lease .and the. security - : A g
will become the prémium and the licence fee shall become the R
ground rent; | { g
, ._
(Xix)  The political party to whom land has been allotted _wiH furnish the [
building plans to the local body within a period of six months after
laking over possession of the vacant plot. i
(x¥)  The allotment shall be liable to pe resinded/cancelled in the
i2llovwing circumstances::
()1 the allotiee fails to make the payment of premium and ground

rent or any other Govt dues, in accordance with the terms of
allotment/MOA/Lease Deed:

Pl the party fails to construct the building within the period of three
Vet e i Ly Talk ~ - . . )
y=ars aiter the sanctioning of building plans by the local body;



(c) If the premises are put t

| O a use other than the use for which land
is allotted/leased;

(a)If. .the_ alloltee violates the building bye-laws/other statutory
guidelines including the Master Plan; and

(e) For violation of any of the condilions specified in the allotment
|e[t_er or the Memorandum of Agreement or the Lease Deed,
which is to be executed subsequently. '
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(Mahmood Ahmed)
Land &-Development Officer

1.The Director of Estates, Nirman Bhawan, New Delhi with the
request to advise the recognized political parties in Ooccupation of
Govt, bungalows/suites in the V.P. House to apply for allotment
of land and also for action to get the Bungalows/suites vacated in
accordance with the policy.
2. Ministry of Parliamentary Affairs, Parliament House, New Delhj
Rajya Sabha Sectt., Parliament House, New- Delhi.
Lok Sabha Sectt., Parliament House, New Delhi. o
Election- Commission of India, Nirvachan Sadan, New Delhi. It
is requested that the list of al] recagnized National and State
political parties be furnished to this office and to keep this
office informed of the changes as and when made in the list.
Cabinet Sectt., Rashtrapati Bhawan, New Delhi.
Prime Minister’s Office, South Block, New Delhi.
Ministry of Home Affairs, North Block, New Delhi.
Ministry of Law, Justice & Company Affairs (Department of
Legal Affairs), Shastri Bhawan, New Delhi.
linistry of Finance (Department of Expenditure), North Blocl,
vy Delhi,
Ll 'S to UDM/MoS (UD).
12. PS to Secretary(UD)/AS(UD)/JS(L&W) _
13.  Principal Information Office, Shastri Bhawan, New Delhi.
All National/State recognized parties .as per list).
s LaDO-VI
—-II-B Section,
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